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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH AT PUNE

Appeal No. 43 of 2022 (WZ)

Balaji Tirupati Cinemas ..., Appellant
Vs.
MCZMA & Anr Respondents

ADDITIONAL COMPILATION OF DOCUMENTS ON
BEHALF OF RESPONDENT NO. 2 MCGM

Sr. No. | Particulars Page No.

1 MCGM  Circular dated 01/03/2019 in 1-6
relation to grant of Film Shooting permission

2 Extract of DCPR 2034 defining temporary 7-8
structures

3 MCGM  Office Memorandum  dated 9
23/11/2022  stating that circular dated
01/03/2019 is put on hold and taking action
to clear all temporary structures

Pune ‘ il
Date: 28/03/2023 Ad¥. For R-2 MCGM
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£ GREATER MUW

— e75/Advt, dated 01.03.2019

CIRCULAR
. shooting Permission — with and witho T—
Gram Df Fmesf mpgrsm semi-permanent structures within the

. MCGM Ward Jurisdiction.
roval U/no MGC/F/8325 dt. 10.05.2019

M.C.'s app
25 dt. 10.052018, following

's approval vide no MGC/F/83
< and conditions are being laid down for Grant of Film Shooting Permission — with

m.mmmcmn of temporary/ semi-permanent structures within the MCGM Ward
S 1 « thus constructed shall be used for

Jurisdiction. The tenwaq.lsemi»pemanem structure
Sm cinemas, Tele-serials, drama, advertisement, - documentaries and simitar

activities only.

Shooting for Filnv T.V./ advertisements and processin
icensable activity u/s 394 of the M.M.C. Act 1888 and figures int
‘W' which reads as: “Shooting and processing of cinematograph
laboratory) or any other places”. Since the temporary permissions are decentralised and
issued at ward level, D.M.C. Special would be the reviewing authorily for issuance of Film

Shooting permissions. Provisions for issuing the permission

Ref:-

g of cinematograph films is 2
he Part IV of Scheduie
films (in a studio of

s are as follows:

1. As per Govi. Resolution under no. M= 2016/9.3,189/&1.HT

 regarding shooting permission for film, TV Serial, advertisem '
the permissions are being granted without conside ia
permissions are proposed to be granted by MC
r:&s:'ai government locations would be granted

Mv-granfs temporary film shootin
uch as open ground, roads, schools, gat
7 38y *wel AT & 16.10.2015)

shooting permission with temporary, semi

r premises owner to obtain

£l
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C(}m‘ﬁm’ (ward) is dessgnated as the Nodsg Agenc,,
: Fe

. '-'.m ) at all private venues shail be dealt by A £ Bag
: t shall deal the shooting permission at ajj Municipa)
ations may be categorised under following broaq Categorieg..

o . PRIVATE INDOOR VENUES WITH PERMANENT STRUCTURES
a) Private indoor venues need to have parmanent Trade License we 3,
m m 1888 from MCGM License department. Licensed indoor %
 shall not be required to have permission for every shooting.
g ;W..ﬁ i) Such locations need to obtain permission for specific cases at warg -
- wherever there are temporary internal changes and erection of additiony
ii) The owner/occupier shall obtain trade licence under section 394 of i

- Actand additionally shall only pay charges of 266 per sq.mtr. of BUA upto
— sqm’frand if itis beyond 50 sq. mitr. then proceed as per category IV hslow

-~ PRIVATE INDOOR VENUES WITH BASIC PERMANENT STRUCUTRES
- AND TEMP_OR-ARY STRUCTURES ON PER CASE BASIS.
a. Asperl)-b)

)  PRIVATE OUTDOOR LOCATION WITH NO TEMPORARY STRUCTURES
~ (Open to Sky locations) :

of MMC Act zs&am
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 site shall adhere to guidelines of C.F 0. remarks.

CGM INDOOR & OUTDOOR LOCATION WITHOUT TEMPORARY
With fix set of fixtures - Permission to be granted through ward one
window as per circular issued vide no 3 FEves/m T dated
~ 16.10.2015
b% additiona! fumiture and fixdures {other than the film shooting

's) by the applicant — exira fee/ user charges to be charged
@10% of the shooting charges.

= ¢. Shooting at Municipal Hospitals is not be aliowed.

MCGM OUTDOOR LOCATION WITH TEMPORAY STRUGTURE

Permission for temporary structure by Asst. Commissioner ward as par
remarks from AE (Maintenance).

pefmtssmn for the temporary structure shali be for 15 days, 30 days.
‘90 days, 120 days & 180 days and which can be extended for period of 15
/s, B0 days & 90 days, which must not be more than total 180 days.

W sots”/Power vans.area used on the
from Public Works Dept (PWD) or the co
be procured and validated by the

(¥ Sscanned with OKEN Scanner



. 'sn)’: afﬁiﬂg due to Bny untoward Jnci‘dent/acmi !‘

15. Followin
taking’ _____ I~ stamp paper shall be insisted from the =2
wwmwwwmmmwm% '* <
; in case any violations of NOC's /permission ’ ok
o
16. Provie
Y no__g;ﬁ
: 12 Thec
= The permissions shall be issued within two working days from the date of syp, ) i
”. | in
MWW mtjon' if no !empumW stmcture s ‘Wﬂhred % T
suum 1s invoived, permission for the same shall be ;
% !ssuw 5&' {31
Shri. 8
'S days from the date of applicatio, pd

ssion letter gng plans. The Ex

to decide such application,
on letter shall be Issued. The h
S
S applicable conditions as pe; t

mqqlred the ap;&iicant Can submit the Fire
4regi ered agenc um:!ar
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,"‘m-umu

sion of application along with supporting documents,
sing -of application through Ward One Window,
ion of chatgésl fee to the applicant, as per current rates,
» of permission/ NOC after payment by the applicant.

" Sdi-25.02.2019  Sdl-05.03.2019
Shashi Bala " Shri. Sanjog S. Kabre
Chief — Business Development  Assi. Commissione PN

Sdf- 25.03.2019
Shri. Kiran Achrekar,
Jt. M.C. (Zone — 1V}

Sd/- 30.04.2018
Dr Ashwini Joshi,
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1L ADMINISTRATION

. cinema, public ¢
_ complex, sports f:c?;;:ﬂ g'::“"' drama theatre, auditorium, sports
. public hall, welfare ce::'t eatre fc'zr. cultural activities.

, place of assembly re. exhibition hall, Museum or any other

v.hospital, maternity home ete. o

vi. mad‘:et.lshoppingy centre, depa:l::zn::??ts::: mwff}:’ fac;_!i;y
multi ' with or without
viirailway Ps::t i:;?'ge:::;;g::’c: :;: ;?::;;Lun: wholesale merchandise.
ot’_‘er public transport terminal. T Y SRy
Vl‘:‘l,.pu:hc or private hospital
"Recidential building" means a building in which sleepin
:;?fﬁml?odnuqon 15 provided for normal residential purposes, wiz: of
ou cooking or dining facilities, and includes one or more family
dwellings, lodging or rooming houses, hostels, dormitories,
apartment houses, flats, and private garages of such buildings.(m)
§emt~detachad building® means a building detached on three
) sxdes_.(q) “Special building" means-

(i) a bu{!d:r_xg solely used for the purpose of a drama or cinema theatre,
a drive-in-theatre, an assembly hall or auditorium, an exhibition
hall, theatre museum. a stadium, a "Mangal Karyalaya®, exceeding
built-up area of1000 sq. m or where the built-up area of such a user
exceeds 1000 sq. m in the case of mixed occupancies;

(ii) an industrial building; J

{iii)a hazardous building; i

(iv) a building of wholesale establishment;

(v) Educational, Institutional and residential hotel building or centrally
air-conditioned building which exceeds

(a) 15m in height, or o .

{b) a total built-up arca of1000 sq. m.

(o) "Storage building® means a building or part thereof used primarily
for storage or shelter of goods, wares or merchandise, warehouse,
cold storage, freight depot, transit shed, store house, public garage
hangar, truck terminal, grain elevator and barn.

(p) “WéEpoLasy Building/structure” means any building/structure of
whatever size and of whatever material which the Commissioner has
allowed to be built as a temporary measure in accordance with
Regulation No 57.

(q) “Unsafe building® means a building which-

(i) is structurally unsafe,

(i) is insanitary,

(iis)is not provided with adequate means of egress,

(iv) constitutes a fire hazard,
(v) is dangerous to human life,

(vi)in relation to its existing use,
or public welfare by reasons of inadequate maintenance,

or abandonment.

P =

constitutes a hazard to salety or health
dilapidation

o gt PR 24
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HME/OG/EZ pone

) 23 Ny 022
Sub: To ;:int{uct enqujry regarding Unauthopizeg Construction
of Stugio, at Madp Marye, Erangy), Bhati, Malagq,

Pleage refer to the remarks of the Hop

"ble Municipai Commissioner atPg.N-41.
Foflou-’ing are the obscn'ations:- |
3 The Enquiry Officer s given detaileg Teport of his findings, (Kindly refer to pages
N-1to N-4,
2 The Disciplin

Enquiry Officer against the concerned
Officers may be initiated through cp, Offi

3 Since, there gre some inconsfstcncies Pointed gyt by Enquiry Officer in Circular

¢d under spig Circular may be put on hold
all such temporary strucqyres

dt.o] 03.2019, 41 stch Pemissions jsgy

which are sy in existence by f‘o!lowing due process of la
shall be given till further orders.

Addl. m Commissioner (City)

mC G /82/ CoNF _
%
Hon’hle Municipal Cnm:l:isﬂoncr
Sir, Y «r
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